
NHRC notice to Chief Secretary, Punjab, over alleged irregularities by 
doctors 

http://www.uniindia.com/nhrc-notice-to-chief-secretary-punjab-over-alleged-
irregularities-by-doctors/india/news/2975239.html 

 New Delhi, May 19 (UNI) National Human Rights Commission (NHRC) has issued a 
notice to the Chief Secretary, Government of Punjab, over alleged irregularities and 
dereliction of duties of doctors and staff at GND Hospital in Punjab’s Amritsar, calling for 
a detailed report in the matter within four weeks. The Commission has sought the 
reports regarding steps taken or proposed to be taken to address the issue raised in the 
news report as well as action taken against the doctors and the staff found guilty in the 
matter, NHRC said in a statement. The Commission took suo motu cognizance of a 
media report that the doctors and senior staff of the Guru Nanak Dev Hospital (GNDH) 
in Punjab’s Amritsar are allegedly not sincerely doing their lawful duty to attend the 
patients. Most of them allegedly habitually leave the patients at the mercy of the 
housekeeping and training staff and depart early. Reportedly, it has also been alleged 
that the patients are subjected to ill-treatment and threatened that they will be 
discharged if any complaint is made against them, the statement said. According to the 
media report, carried on May 17, it took hours to give prescribed medicines and 
injections to a patient by the nursing staff of the hospital, claimed the statement. UNI 
CM SSP 
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NHRC issues notice to West Bengal govt over deaths, injuries at 
illegal fireworks factory 

https://www.aninews.in/news/national/general-news/nhrc-issues-notice-to-west-bengal-
govt-over-deaths-injuries-at-illegal-fireworks-factory20230519192313/ 

New Delhi [India], May 19 (ANI): The National Human Rights Commission (NHRC) on 
Friday issued a notice to the West Bengal government over the reported deaths of nine 
labourers and injuries to several others in an explosion at an illegal fireworks factory in 
East Midinipore district.The NHRC, India has taken suo motu cognizance of a media 
report that nine labourers were killed and at least five others were injured when an 
explosion ripped through an illegal fireworks factory at Khadikul village near Egra in 
East Midinipore district of West Bengal on May 16, 2023. Reportedly, the villagers 
claimed that the owner of the factory has long been engaged in the making of bombs, 
besides fireworks but no visible action was taken by the authorities despite complaints. 

The Commission has observed that the contents of the media report, if true, amount to 
a violation of the human rights of the victims of the explosion due to the negligence of 
the concerned public authorities, who apparently did not take any action against the 
owner of the illegal fireworks factory.Accordingly, it has issued notices to the Chief 
Secretary and the Director General of Police, West Bengal calling for a detailed report 
on the matter within four weeks. It should include the status of the FIR registered by the 
police, medical treatment of the victims and compensation if any, granted to the Next of 
Kin of the deceased persons, and the injured. The Commission would also like to know 
about the action taken against the delinquent officers, responsible for the tragedy, the 
statement from NHRC said. 

According to the media report, carried out on May 17, 2023, the incident triggered mob 
fury as the villagers scuffled with the police, accusing them of a nexus with the factory 
owner who had been allowed to run the illegal factory despite their repeated appeals for 
its closure. The villagers have claimed that at least 15 labourers were working inside 
when the blast occurred, the statement added. (ANI) 
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एनएचआरसी ने झारखंड मŐ आिदवासी लड़की से बबŊरता पर डीजीपी और सीएस से 

चार हɞे मŐ मांगी įरपोटŊ 

https://www.newsnationtv.com/india/news/national-human-right-commiion-372407.html 

रांची:   रा Ō̓ ीय मानव अिधकार आयोग (एनएचआरसी) ने झारखंड के पलामू िजले के जोगीडीह मŐ पंचायत 

के फरमान पर एक लड़की का िसर मंुडवाने, उसकी िपटाई करने, उसके गले मŐ जूते की माला पहनाकर 
जुलूस िनकालने और िफर रात मŐ जंगल मŐ छोड़ देने की घटना की मीिडया įरपोटŊ पर ˢत: संǒान िलया है। 
आयोग ने राǛ के मुƥ सिचव और पुिलस महािनदेशक को नोिटस जारी कर चार सɑाह के भीतर मामले 

मŐ िवˑृत įरपोटŊ मांगी है। 

गौरतलब है िक इस घटना की खबर सबसे पहले आईएएनएस एजŐसी ने जारी की थी। िजस आिदवासी 
युवती के साथ यह बबŊर सलूक Šआ था, उसका कसूर िसफŊ  इतना था िक उसने उसकी मजŎ के बगैर घर-
समाज की ओर से तय की गई शादी को मानने से इनकार कर िदया था। 

मानवािधकार आयोग ने एक Ůेस įरलीज मŐ कहा है िक मीिडया įरपोटŊ की सामŤी, यिद सȑ है, तो यह Ťाम 

पंचायत के इशारे पर पीिड़ता के मानव अिधकारो ंका उʟंघन है। इस तरह के अनैितक और गैरकानूनी 
कृȑ के अपरािधयो ंको िविधसʃत शासन वाले एक सɷ समाज मŐ बƧा नही ंजा सकता है। 

आयोग ने झारखंड के मुƥ सिचव और डीजीपी से कहा गया है िक इस मामलŐ मŐ पुिलस Ȫारा दजŊ की गई 

Ůाथिमकी, पीिड़त लड़की के िचिकȖा उपचार और यिद कोई मुआवजा िदया गया हो, तो उसकी पूरी 
जानकारी įरपोटŊ मŐ उपलɩ कराई जाए। 

आयोग ने कहा है िक अिधकाįरयो ंसे įरपोटŊ मŐ पीिड़ता को िदए गए मुआवजे की िकˑ के संबंध मŐ सूिचत 

करने की अपेƗा की जाती है, जो अनुसूिचत जाित/अनुसूिचत जनजाित (अȑाचार िनवारण) अिधिनयम के 

Ůावधानो ंके अनुसार उसे िमलना चािहए। उनसे यह भी अपेƗा की जाती है िक वे पीिड़त लड़की, िजसने 

शारीįरक पीड़ा, अपमान और सामािजक कलंक का आघात झेला है, को िदए जाने वाले मानिसक परामशŊ 
की İ̾थित के बारे मŐ सूिचत करŐ गे। आयोग इस दु:खद घटना के िलए िजʃेदार दोषी अिधकाįरयो ं के 

İखलाफ की गई कारŊवाई के बारे मŐ भी जानना चाहेगा। 

16 मई, की मीिडया įरपोट्Ŋस के अनुसार, पीिड़ता 20 अŮैल, 2023 को अपनी शादी के िदन भाग गई थी। 20 

िदन बाद जब वह गांव लौटी तो उसे सजा देने के िलए पंचायत की बैठक बुलाई गई। पंचायत के फरमान 

पर उसे Ůतािड़त कर गांव मŐ घुमाने के बाद रात मŐ जंगल मŐ छोड़ िदया गया, जहां से पुिलस Ȫारा अगले िदन 

उसे बचाकर अ˙ताल मŐ भतŎ कराया गया। किथत तौर पर, उसके माता-िपता की आठ साल पहले मृȑु हो 
गई थी और वह भाई और दो बहनो ंके साथ रह रही है। 
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िड̾Ƒेमरः  यह आईएएनएस Ɋूज फीड से सीधे पİɰश Šई खबर है. इसके साथ Ɋूज नेशन टीम ने िकसी 
तरह की कोई एिडिटंग नही ंकी है. ऐसे मŐ संबंिधत खबर को लेकर कोई भी िजʃेदारी Ɋूज एजŐसी की ही 
होगी. 
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एनएचआरसी ने अवैध पटाखा फैƃŌ ी मŐ मौतो,ं चोटो ंपर पिʮम बंगाल सरकार को 
नोिटस जारी िकया 

https://jantaserishta.com/delhi-ncr/nhrc-issues-notice-to-west-bengal-govt-over-deaths-
injuries-at-illegal-fireworks-factory-2351576 

नई िदʟी: रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने शुŢवार को पूवŎ िमिदनीपुर िजले मŐ एक अवैध पटाखा 
फैƃŌ ी मŐ िव˛ोट मŐ नौ मजदूरो ंकी मौत और कई अɊ के घायल होने की सूचना पर पिʮम बंगाल सरकार को नोिटस 
जारी िकया।NHRC, भारत ने 16 मई को पिʮम बंगाल के पूवŎ िमिदनीपुर िजले मŐ एगरा के पास खािदकुल गांव मŐ एक 

अवैध पटाखा फैƃŌ ी मŐ Šए िव˛ोट मŐ नौ मजदूरो ंकी मौत और कम से कम पांच अɊ के घायल होने की मीिडया 
įरपोटŊ का ˢत: संǒान िलया है। 2023. किथत तौर पर, Ťामीणो ंने दावा िकया िक कारखाने का मािलक लंबे समय से 

पटाखो ंके अलावा बम बनाने मŐ लगा Šआ है लेिकन िशकायतो ंके बावजूद अिधकाįरयो ंȪारा कोई कारŊवाई नही ंकी 
गई. 

आयोग ने पाया है िक मीिडया įरपोटŊ की सामŤी, यिद सही है, तो संबंिधत सावŊजिनक अिधकाįरयो ंकी लापरवाही के 

कारण िव˛ोट के पीिड़तो ंके मानवािधकारो ंका उʟंघन होता है, िजɎोनें ˙ʼ ŝप से मािलक के İखलाफ कोई 

कारŊवाई नही ंकी। अवैध पटाखो ंका कारखाना।तदनुसार, इसने मुƥ सिचव और पुिलस महािनदेशक, पिʮम बंगाल 

को नोिटस जारी कर चार सɑाह के भीतर मामले पर िवˑृत įरपोटŊ मांगी है। इसमŐ पुिलस Ȫारा दजŊ की गई Ůाथिमकी 
की İ̾थित, पीिड़तो ंका िचिकȖा उपचार और मृतक ʩİƅयो ंके िनकटतम पįरजनो ंऔर घायलो ंको िदया गया 
मुआवजा, यिद कोई हो, शािमल होना चािहए। एनएचआरसी के बयान मŐ कहा गया है िक आयोग इस ũासदी के िलए 

िजʃेदार दोषी अिधकाįरयो ंके İखलाफ की गई कारŊवाई के बारे मŐ भी जानना चाहेगा। 

17 मई, 2023 को की गई मीिडया įरपोटŊ के अनुसार, इस घटना ने भीड़ के गुˣे को भड़का िदया Ɛोिंक Ťामीणो ंने 

पुिलस के साथ हाथापाई की, उन पर फैƃŌ ी मािलक के साथ सांठगांठ का आरोप लगाया, िजɎŐ बार-बार अपील करने 

के बावजूद अवैध फैƃŌ ी चलाने की अनुमित दी गई थी। इसका बंद होना। बयान मŐ कहा गया है िक Ťामीणो ंने दावा 
िकया है िक िव˛ोट के समय कम से कम 15 मजदूर अंदर काम कर रहे थे। (एएनआई) 
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रा Ō̓ ीय मानव अिधकार आयोग ने एसपी को िकया तलब 

https://krantiodishanews.in/40069/ 

कैमूर (िबहार) दिलत की सरेराह गोली मारकर हȑा के मामले मŐ NHRC ने पुिलस अधीƗक कैमूर (भभुआ) 

को सʃन जारी कर ʩİƅगत ŝप से आयोग के समƗ उपİ̾थत होने का सƢ िनदőश जारी िकया है। पूरा 
मामला चैनपुर थाना Ɨेũ के मेढ़ गांव का है। गांव िनवासी दिलत रामचंū राम पुũ शोभू एवं िमठाई लाल 

चौहान राम मंिदर टŌː भूिम िबबाद मŐ टŐपो से भभुआ कोटŊ आ रहे थे। तभी दुबे के सरैया नदी पुल के पास 

कुछ लोग टŐपो के आगे और रामचंū को उतारकर रॉड लाठी डंडे से मार पीट कर अधमरा कर िदए और 

गोली मार दी उपचार के दौरान दिलत की मौत हो गई। 

मामला संǒान मŐ आने के बाद मानवािधकार सी डɰू ए के चेयरमैन योगŐū कुमार िसंह (योगी) ने मामले की 
िशकायत आयोग मŐ भेजकर दोिषयो ंके ऊपर कठोरतम कायŊवाही करने एवं मृतक के पįरवार को उिचत 

मुवजा िदलाने के िलए अनुरोध िकया था। आयोग ने मामले को संǒान मŐ लेते Šए चीफ सेŢेटरी िवहार 

सरकार और पुिलस अधीƗक कैमूर को įरपोटŊ Ůˑुत करने का िनदőश िदया था।बावजूद कोई įरपोटŊ  Ůाɑ 

नही Šई। आयोग ने मामले पर सुनवाई करते Šए अपने िनदőश मŐ कहा िक मामला एक दिलत ʩİƅ की 
सरेराह हȑा की है जो एक गंभीर Ůकृित का है। संबंिधत अिधकाįरयो Ȫारा įरमाइंडर जारी करने के बावजूद 

भी कोई įरपोटŊ Ůˑुत नही की गई। आयोग ने मामले पर गंभीरता पूवŊक िवचार करते Šए मानव अिधकार 

संरƗण अिधिनयम 1993 की धारा 13 (ए) के तहत दी गई अपनी शİƅयो ंका Ůयोग करते Šए पुिलस 

अधीƗक को सʃन जारी करते Šए िदनांक 14/07/2023 को ʩİƅगत ŝप से उपİ̾थत होने का सƢ 

िनदőश िदया है। हालांिक, यिद अपेिƗत įरपोटŊ 07/07/2023 को या उससे पहले Ůाɑ हो जाती है, तो उनकी 
ʩİƅगत उपİ̾थित समाɑ कर दी जाएगी। 
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Docs accused of laxity; NHRC seeks report 

https://timesofindia.indiatimes.com/city/chandigarh/docs-accused-of-laxity-nhrc-seeks-
report/articleshow/100369620.cms 

Chandigarh: Taking suo motu notice of media reports that doctors and senior staff of 
Guru Nanak Dev Hospital at Amritsar “habitually” leave patients at the mercy of the 
housekeeping and training staff and depart early, the National Human Rights 
Commission has issued notice to the Punjab chief secretary calling for a detailed report 
within four weeks. 

The chief secretary has been directed that the report should include the steps taken to 
address the issue. TNN 
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NHRC notice to Pb govt over doctors, staff of Amritsar hospital not 
doing their duty sincerely 

https://health.economictimes.indiatimes.com/news/hospitals/nhrc-notice-to-pb-govt-
over-doctors-staff-of-amritsar-hospital-not-doing-their-duty-sincerely/100371418 

The National Human Rights Commission (NHRC) has observed that the content of the 
media report, if true, amount to a violation of the human rights of the patients and a 
matter of its concern. 

New Delhi: The NHRC has issued a notice to the Punjab government over reports that 
doctors and senior staff of a hospital in Amritsar are not doing their lawful duty to attend 
to patients sincerely, officials said on Friday.The National Human Rights Commission 
(NHRC) has observed that the content of the media report, if true, amount to a violation 
of the human rights of the patients and a matter of its concern.The NHRC, in a 
statement, said it has taken suo motu cognisance of a media report that the doctors and 
senior staff of the Guru Nanak Dev Hospital (GNDH), Amritsar, are not doing their lawful 
duty sincerely to attend to patients. 

"Most of them habitually leave the patients at the mercy of the housekeeping and 
training staff and depart early. Reportedly, it is also alleged that the patients are 
subjected to ill-treatment and threatened that they will be discharged if any complaint is 
made against them," it said.Accordingly, it has issued a notice to the chief secretary of 
the government of Punjab, seeking a detailed report in four weeks. It should also 
include the steps taken or proposed to be taken to address the issue raised in the news 
report as well as action taken against the doctors and the staff found guilty in the matter, 
the statement said. 

According to the media report, carried on May 17, it takes hours to give prescribed 
medicines and injections to a patient by the nursing staff of the hospital, it said. 
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Bhopal news: रा Ō̓ ी य अनुसूिचत जनजाित आयोग ने सांची यूिनविसŊटी को िदया 
ना◌ोिटस  

https://www.rajexpress.co/india/madhya-pradesh/bhopal-news-national-commission-for-
scheduled-tribes-gave-notice-to-sanchi-university 

University News: आयोग ने नोिटस मŐ समाचार पũो ंमŐ छपी खबरो ंका हवाला देते Šए कहा है िक संिवधान 

के अनुǅेद 35 के अंतगŊत उसे Ůदȅ शİƅयो ंके आधार पर अɋेषण जां च कराने का िनणŊय िकया है। 

Notice To Sanchi University: भोपा ल। रा Ō̓ ी य अनुसूिचत जनजाित आयोग ने सांची यूिनविसŊटी मŐ भतŎ 
गड़बड़ी और आरƗण मŐ फेरबदल के मामले को संǒान मŐ लेते Šए तलब िकया है। आयोग ने नोिटस मŐ 
समाचार पũो ंमŐ छपी खबरो ंका हवाला देते Šए कहा है िक संिवधान के अनुǅेद 35 के अंतगŊत उसे Ůदȅ 

शİƅयो ंके आधार पर इस मामले का अɋेषण जांच कराने का िनणŊय िकया है। आयोग की ओर से िविव 

Ůबंधन को समय सीमा मŐ संबİɀत आरोपो ंपर जानकारी उपलɩ कराने के नोिटस िदया है । आयोग ने 

राǛपाल से भी आवʴक कारŊवाई का अनुरोध िकया है।  

ए++ ŵेणी Ůाɑ करने वाला भारत का Ůथम संˋृत िवʷिवȨालय  

भोपाल केȾीय संˋृत िवʷिवȨालय ए++ ŵेणी Ůाɑ करने वाला भारत का Ůथम संˋृत िवʷिवȨालय होने 

का गोरव Ůाɑ Šआ है।रा Ō̓ ी य मूʞांकन एवं Ůȑायन पįरषद (नैक) Ȫारा केȾीय संˋृत िवʷिवȨालय को 
सवŖǽृʼ ए ++ ŵेणी दी गई हœ। केȾीय संˋृत िवʷिवȨालय के कुलपित Ůो. ŵीिनवास वरखेडी और पįरसर 

के िनदेशको ं के अथक Ůयासो ं से यह ŵेणी Ůाɑ Šई है। यह भारत सरकार Ȫारा ̾थािपत बŠपįरसरीय 

िवʷिवȨालय है। इस िवʷिवȨालय का एक पįरसर भोपाल मŐ भी İ̾थत है। भोपाल पįरसर के िनदेशक Ůो. 
रमाकाȶ पाǷेय के िनदőशन मŐ िनरीƗण की तैयाįरयां की गई। इस कायŊ मŐ पįरसर के छाũ, Ůाȯापक, 

अȯापक, अिधकारी, कमŊचाįरयो ंके सहयोग से िनरीƗण का कायŊ सɼɄ Šआ।  

एसटŌ ो नाईट टूįरǚकायŊŢम मŐ देख सकŐ गे Ťह, तारे और नƗũ 

 इंिदरा गांधी रा Ō̓ ी य मानव संŤहालय के आवृिȅ पįरसर मŐ शिनवार को शाम 6.30 बजे से रात 9 बजे तक 

एसटŌ ो नाईट टूįरǚकायŊŢम का आयोजन िकया जा रहा है। यह रािũ आकाश अवलोकन कायŊŢम आम 

नागįरको ंमŐ खगोल िवǒान के Ůित Ŝिच उȋɄ करने के उȞेʴ से िकया जा रहा है यह आयोजन संˋृित 

मंũालय के अधीन रा Ō̓ ीय िवǒान संŤहालय पįरषद के सहयोग से िकया गया है इसके तहत शहरवासी 
आकाश मŐ िवȨमान Ťहो ंतारो ंऔर नƗũ को देख सकŐ गे आयोजको ंने बताया िक नागįरको ंमŐ Ťहो ंऔर तारो ं
और नƗũो ंके बारे मŐ फैली Ŵितयो ंको दूर कर कर खगोल िवǒान के Ůित वैǒािनक ̊िʼकोण का िनमाŊण 

करने के िलए यह कायŊŢम कर रहे हœ इस कायŊŢम मŐ Ůवेश िनशुʋ है 
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NHRC issues notice to Bengal govt over 9 deaths in illegal firecracker 
factory blast 

https://www.deccanherald.com/national/east-and-northeast/nhrc-issues-notice-to-
bengal-govt-over-9-deaths-in-illegal-firecracker-factory-blast-1220214.html 

The National Human Rights Commission (NHRC) on Friday issued a notice to the West 
Bengal government seeking a detailed report on the explosion in an illegal firecracker 
factory that left nine people dead and several others injured, an official said.The blast 
took place at Egra in Purba Medinipur district on May 16.There seems to be a violation 
of the human rights of the victims of the blast due to negligence on the part of the 
administration, the NHRC official told PTI.Also Read | Egra firecracker unit blast prime 
accused dies of burn injuries in Odisha hospitalThe notice was sent to West Bengal 
Chief Secretary HK Dwivedi and Director General of Police Manoj Malviya seeking a 
detailed report in the matter within four weeks, he said. 

“We would like to know about the action taken against the delinquent officers, 
responsible for the tragedy and how much compensation has been paid to the family 
members of those killed and injured," the official said. 
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BCCI moves to comply with PoSH laws, meeting called to ratify IC 
panel 

https://indianexpress.com/article/sports/cricket/bcci-set-to-ratify-its-posh-policy-and-
form-world-cup-working-group-at-sgm-8618354/ 

The BCCI has called a special general body meeting on May 27 in Ahmedabad and in 
its five-point agenda, secretary Jay Shah has included “Ratification of Prevention of 
Sexual harassment policy.” 

A few days after the National Human Rights Commission (NHRC) issued a notice to the 
Board of Control for Cricket in India (BCCI) for non-compliance with the Prevention of 
Sexual Harassment (PoSH) Act, the Indian board has now decided to act on this 
missing piece of legislation. 

The BCCI has called a special general body meeting on May 27 in Ahmedabad and in 
its five-point agenda, secretary Jay Shah has included “Ratification of Prevention of 
Sexual harassment policy.” 

The Indian board doesn’t have an Internal Committee to looks into any allegations of 
sexual harassment. In 2019, the BCCI had appointed Rajlaxmi Arora as the head of its 
IC alongwith Saba Karim (BCCI’s then general manager, cricket operations), Rupawati 
Rao (treasury department) and Veena Gowda (external member). However, since the 
subsequent dispensation took charge of the board, the BCCI hasn’t re-appointed an IC. 

A week ago, taking suo moto cognizance of a report in The Indian Express, that 
highlighted the non-compliance with the PoSH laws by national sports federations, the 
NHRC issued notices to the erring bodies as well as the Union Sports Ministry and the 
BCCI. The NHRC called it a ‘matter of concern’ which could ‘impact the legal right and 
dignity of sportspersons’, and gave the federations four weeks to submit detailed 
reports. 

In 2021, the Indian board had decided that its officials, players and contracted 
individuals will come under POSH guidelines. However, it didn’t have any committee to 
look into allegations. 

Meanwhile, the other points which the members will discuss at the GBM are the 
formation of committees for infrastructure development and subsidy. The BCCI has 
earmarked more than Rs 500 crore to upgrade stadiums across the country before the 
50-over World Cup to be held later this year. 

“All existing infrastructure in the country will be upgraded before the World Cup. 
Assessment of the stadiums has been done to engage with a wider cohort of fans in the 
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IPL and during the World Cup. So upgrading infrastructure will be done during this 
period,” Shah had said earlier. 
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अवैध पटाखा फैƃŌ ी िव˛ोट मŐ नौ लोगो ंकी मौत पर NHRC ने बंगाल सरकार को 
नोिटस जारी िकया 

https://jantaserishta.com/local/west-bengal/nhrc-issues-notice-to-bengal-govt-over-9-
deaths-in-illegal-firecracker-factory-blast-2351158 

कोलकाता: रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने शुŢवार को पिʮम बंगाल सरकार को नोिटस 

जारी कर एक अवैध पटाखा फैƃŌ ी मŐ Šए िव˛ोट पर िवˑृत įरपोटŊ मांगी है, िजसमŐ नौ लोगो ंकी मौत हो 
गई थी और कई अɊ घायल हो गए थे. एक अिधकारी ने यह जानकारी दी.िव˛ोट 16 मई को पूवŊ मेिदनीपुर 

िजले के एगरा मŐ Šआ था।एनएचआरसी के एक अिधकारी ने पीटीआई-भाषा को बताया िक ऐसा लगता है 

िक Ůशासन की ओर से लापरवाही के कारण िव˛ोट के पीिड़तो ंके मानवािधकारो ंका हनन Šआ है।उɎोनें 

कहा िक पिʮम बंगाल के मुƥ सिचव एचके िȪवेदी और पुिलस महािनदेशक मनोज मालवीय को नोिटस 

भेजकर चार सɑाह के भीतर मामले पर िवˑृत įरपोटŊ मांगी गई है।हम यह जानना चाहते हœ िक इस ũासदी 
के िलए िजʃेदार दोषी अिधकाįरयो ंके İखलाफ Ɛा कारŊवाई की गई और मारे गए और घायल Šए लोगो ंके 

पįरवार के सद˟ो ंको िकतना मुआवजा िदया गया है। 
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India News | NHRC Notice to Pb Govt over Doctors, Staff of Amritsar 
Hospital Not Doing Their Duty Sincerely 

https://www.latestly.com/agency-news/india-news-nhrc-notice-to-pb-govt-over-doctors-
staff-of-amritsar-hospital-not-doing-their-duty-sincerely-5140319.html 

Get latest articles and stories on India at LatestLY. The NHRC has issued a notice to 
the Punjab government over reports that doctors and senior staff of a hospital in 
Amritsar are not doing their lawful duty to attend to patients sincerely, officials said on 
Friday. 

New Delhi, May 19 (PTI) The NHRC has issued a notice to the Punjab government over 
reports that doctors and senior staff of a hospital in Amritsar are not doing their lawful 
duty to attend to patients sincerely, officials said on Friday.The National Human Rights 
Commission (NHRC) has observed that the content of the media report, if true, amount 
to a violation of the human rights of the patients and a matter of its concern. 

The NHRC, in a statement, said it has taken suo motu cognisance of a media report 
that the doctors and senior staff of the Guru Nanak Dev Hospital (GNDH), Amritsar, are 
not doing their lawful duty sincerely to attend to patients. 

"Most of them habitually leave the patients at the mercy of the housekeeping and 
training staff and depart early. Reportedly, it is also alleged that the patients are 
subjected to ill-treatment and threatened that they will be discharged if any complaint is 
made against them," it said. 

Accordingly, it has issued a notice to the chief secretary of the government of Punjab, 
seeking a detailed report in four weeks. It should also include the steps taken or 
proposed to be taken to address the issue raised in the news report as well as action 
taken against the doctors and the staff found guilty in the matter, the statement 
said.According to the media report, carried on May 17, it takes hours to give prescribed 
medicines and injections to a patient by the nursing staff of the hospital, it said. 
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Human rights body seeks report on Bengal firecracker factory blast 
that killed 9 

https://www.indiatoday.in/india/story/firecracker-explosion-west-bengal-factor-illegal-
human-rights-2381522-2023-05-19 

The National Human Rights Commission issued notices to Bengal's chief secretary and 
the state's Director General of Police, seeking a report on the explosion at a firecracker 
factory on Tuesday. 

By Indrajit Kundu: The National Human Rights Commission (NHRC) has taken suo-
moto cognizance of the fire that took place at an illegal firecracker factory in East 
Midnapore district, leading to an explosion that killed nine people. The incident took 
place on May 16 at Egra in East Midnapore. 

The NHRC has issued notices to the West Bengal Chief Secretary and the Director 
General of Police and sought a detailed report on the matter within 4 weeks. The human 
rights body has also sought details of the status of the FIR registered by police, medical 
records of victims and details of compensation granted by the state. 

"Reportedly, the villagers claimed that the owner of the factory had long been engaged 
in the making of bombs, besides fireworks, but no visible action was taken by the 
authorities despite complaints. The Commission has observed that the contents of the 
media report, if true, amount to a violation of the human rights of the victims of the 
explosion due to the negligence of the concerned public authorities, who apparently did 
not take any action against the owner of the illegal fireworks factory," the rights body 
said in a statement on Friday. 

The Commission has also sought an Action Taken Report (ATR) against the 
"delinquent" officers who were responsible for the lapse that led to the tragedy. 

The NHRC notice comes on a day when the main accused in the case, Krishnapada 
Bag alias Bhanu Bag, succumbed to his injuries and died in Odisha. 

He was undergoing treatment at a hospital in Cuttack after he fled the state to Odisha 
post the blast at his illegal firecracker factory. 

He was traced by the Bengal police at a hospital in Cuttack. A team of Criminal 
Investigation Department (CID) officials reached the private hospital where he was 
admitted and was detained. 
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आिदवासी लड़की से मारपीट, एनएचआरसी का राǛ सरकार और डीजीपी को नोिटस 

https://hindi.dynamitenews.com/story/tribal-girl-assaulted-nhrc-notice-to-state-
government-and-dgp 

 [ पूरी ख़बर यहाँ से पढ़Ő : रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने बृह˙ितवार को झारखंड सरकार और राǛ 

के पुिलस Ůमुख को मीिडया मŐ Ůसाįरत उन खबरो ंको लेकर नोिटस भेजा है, िजसमŐ एक आिदवासी लड़की के अपने 

पįरवार के पसंद के लड़के से शादी करने से मना करने के बाद उसके साथ किथत तौर पर मारपीट की गई, िसर 

मंुडवाया िदया और गले मŐ जूते की माला डालकर गांव मŐ घुमाया गया। पिढ़ये पूरी खबर डाइनामाइट Ɋूज़ पर 

नयी िदʟी: रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने बृह˙ितवार को झारखंड सरकार और राǛ के पुिलस 

Ůमुख को मीिडया मŐ Ůसाįरत उन खबरो ंको लेकर नोिटस भेजा है, िजसमŐ एक आिदवासी लड़की के अपने पįरवार के 

पसंद के लड़के से शादी करने से मना करने के बाद उसके साथ किथत तौर पर मारपीट की गई, िसर मंुडवाया िदया 
और गले मŐ जूते की माला डालकर गांव मŐ घुमाया गया। 

डाइनामाइट Ɋूज़ संवाददाता के अनुसार, रा Ō̓ ीय मानवािधकार आयोग ने एक बयान मŐ कहा िक किथत घटना 
झारखंड के पलामू िजले मŐ जोिगडीह Ťाम पंचायत के फरमान पर Šई।आयोग के मुतािबक, एनएचआरसी ने मीिडया 
की उन खबरो ंका ˢत: संǒान िलया और कहा, 'इस तरह के एक अनैितक और गैरकानूनी कृȑ करने वाले 

अपरािधयो ंको कानून के शासन Ȫारा शािसत एक सɷ समाज मŐ बƧा नही ंजा सकता है।'आयोग ने राǛ के मुƥ 

सिचव और पुिलस महािनदेशक को नोिटस जारी कर चार सɑाह के भीतर एक िवˑृत įरपोटŊ मांगी है, िजसमŐ पुिलस 

Ȫारा दजŊ की गई Ůाथिमकी की İ̾थित, पीिड़त लड़की का उपचार और मुआवजा आिद के बारे मŐ जानकारी मांगी गई 

है। 
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SC defers scientific study of 'Shivling' at Gyanvapi 

https://www.tribuneindia.com/news/nation/sc-defers-scientific-study-of-shivling-at-
gyanvapi-509364 

New Delhi: The Supreme Court on Friday put on hold the Allahabad High Court order 
allowing the scientific examination of a ‘Shivling’ claimed to have been found at 
Varanasi’s Gyanvapi mosque. 

Factory blast: NHRC issues notice to WB 

kolkata: The National Human Rights Commission (NHRC) on Friday issued a notice to 
the West Bengal government seeking a detailed report on the explosion in an illegal 
firecracker factory that left nine persons dead and several others injured, an official said. 
PTI 

KCR announces plan to expand BRS base 

Nanded (maharashtra): Continuing his focus on Maharashtra, BRS chief and Telangana 
CM K Chandrasekhar Rao on Friday announced a month-long programme to expand 
his party across the western state. IANS 
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ABP LIVE/JANTA SE RISHTA  

Jharkhand: आिदवासी लड़की से मारपीट का मामला, NHRC का राǛ सरकार और 

DGP को नोिटस 

https://www.abplive.com/states/jharkhand/jharkhand-tribal-girl-assault-case-nhrc-notice-
to-state-government-and-dgp-2411489 

https://jantaserishta.com/local/jharkhand/nhrc-notice-to-jharkhand-govt-dgp-over-
assault-on-tribal-girl-2350421 

NHRC: रा Ō̓ ीय मानवािधकार आयोग ने एक बयान मŐ कहा िक किथत घटना झारखंड के पलामूिजले मŐ 
जोिगडीह Ťाम पंचायत के फरमान पर Šई. आयोग के मुतािबक, एनएचआरसी ने मीिडया की उन खबरो ंका 
ˢत: संǒान िलया. 

Jharkhand News: रा Ō̓ ीय मानवािधकार आयोग (National Human Rights Commission) ने गुŜवार को 
झारखंड सरकार (Jharkhand Govt) और राǛ के पुिलस Ůमुख को मीिडया मŐ Ůसाįरत उन खबरो ंको 
लेकर नोिटस भेजा है, िजसमŐ एक आिदवासी लड़की के अपने पįरवार के पसंद के लड़के से शादी करने से 

मना करने के बाद उसके साथ किथत तौर पर मारपीट की गई, िसर मंुडवाया िदया और गले मŐ जूते की माला 
डालकर गांव मŐ घुमाया गया. 

रा Ō̓ ीय मानवािधकार आयोग ने एक बयान मŐ कहा िक किथत घटना झारखंड के पलामू (Palamu) िजले मŐ 
जोिगडीह Ťाम पंचायत के फरमान पर Šई. आयोग के मुतािबक, एनएचआरसी ने मीिडया की उन खबरो ंका 
ˢत: संǒान िलया और कहा, 'इस तरह के एक अनैितक और गैरकानूनी कृȑ करने वाले अपरािधयो ंको 
कानून के शासन Ȫारा शािसत एक सɷ समाज मŐ बƧा नही ंजा सकता है.' 

आयोग ने चार सɑाह मŐ मांगी िवˑृत įरपोटŊ  
आयोग ने राǛ के मुƥ सिचव और पुिलस महािनदेशक को नोिटस जारी कर चार सɑाह के भीतर एक 

िवˑृत įरपोटŊ मांगी है, िजसमŐ पुिलस Ȫारा दजŊ की गई Ůाथिमकी की İ̾थित, पीिड़त लड़की का उपचार और 

मुआवजा आिद के बारे मŐ जानकारी मांगी गई है. रा Ō̓ ीय मानवािधकार आयोग ने कहा िक मीिडया įरपोट्Ŋस मŐ 
िजस बात का िजŢ िकया गया है, अगर उसमŐ सǄाई है, तो Ťाम पंचायत के इशारे पर पीिड़ता के 

मानवािधकारो ंका उʟंघन िकया गया है. 

आयोग ने मुƥ सिचव और पुिलस महािनदेशक से जो įरपोटŊ मांगी है, उसमŐ पुिलस की ओर से दजŊ 
एफआईआर की İ̾थित, पीिड़त लड़की के इलाद और मुआवजा आिद के बारे मŐ जानकारी मांगी गई है. 

आयोग ने कहा िक वो ये भी जानना चाहता है िक इस दुः खद घटना के िलए िजʃेदार दोषी अिधकाįरयो ंके 

İखलाफ अभी तक Ɛा कारŊवाई की गई है. 
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NHRC calls to protect MP Gautam’s life 

https://english.khabarhub.com/2023/20/304479/ 

KATHMANDU: The National Human Rights Commission (NHRC) has called on the 
government to address the demands raised by the member of the House of 
Representatives, Sanjay Kumar Gautam, who is on a hunger strike and thereby save 
his life. 

During the on-site monitoring of the hunger strike, the NHRC Lumbini Province Branch 
Office, Nepalgunj noticed serious problems with his health, and has urged him to 
resolve the problem through negotiations and pay attention to saving his life. 

“The NHRC urges the Government of Nepal to ensure the right of development of the 
common citizens by addressing the reasonable demands raised by Parliamentarian 
Gautam through meaningful dialogue,” reads a press statement released by Dr Tikaram 
Pokharel, the spokesperson of the NHRC. 

Gautam is a member of the House of Representatives elected from Bardiya 
constituency No. 1. 

He has been on a hunger strike for the past seven days in Bardiya putting forth a 15-
point demand under the campaign– ‘Save our Bardiya: Make better Bardiya’. 
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